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19, P.Ramachandrudu

2. Ls3uryanesrayana Reddy
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1. The Superintendent of Post Gfﬁicds, J -
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JUDGMENT

1 a8 per Hon'ble spi R.Rangarajan, Member(Administrative) Y

Heard sri Krishna:Devan, learned counsel for the

applicapts and Sri V.Bheemanna, learned Standing Counsel for

the respondents,

2. In this OA dateqd ?-7-1995 filed under sec,19 of

the A,.T.,Act,, 1985 the applicants herein Wh°LEE£E
RTIP Postal Assistants of Nandyal Division, prayed for a
declaratiqn that they are enﬁitled for the grant of Pro-
ductivity;liﬁked bonus appiiéable to the regular Postal

ey e ——T —‘*?‘

Assistantstf@fgﬁhgjpgﬂﬂod they had worked as RTP/Short

Duty postal Assistants and fo: a further direction to pay
the arrea of bonus to which:the_applicants are eligible

.. : i
within three months from the date of receipt of this order,

1

3. The details such as Joining of duty as Short Duty/
RTP Postag;Assistants and their regularisation as Postal
Assistanté are as underi- |

Sl Name pf the " Date of Regularisation

no. applicant ~ joinint as PA/Sa

R T - S
S/S?ri/Smt.

1.  P.Remachandrudu 1.12.1982  8.4.1988

2, L.Suryanarayana Reddy 31.12.1932 12,6,1987

3. G.Sadanandam 120.12.83  9,6.1989

4, Smtﬁx.n.SuJatha 118,12.83  2,7,1990

5. Sk.MLdar Saheb 1.12,1982 28,10,1987

6. K.A.Venkateswarlua _ 1.1,1984 29.9,1988




: 3 :

- They stated that they were selected after qﬁalifying in

the examination prescribed for it and performed qualita-
tively and guantitatively thesame work as that of regular
Postal Assistants whenever they were engaged intermittently
against the vacancies of regular Postal Assistants, ﬁy
denying them the benefit of Productivity Linked Bonus during
the periods mentioned supra when they worked as RTPPA,
allowed by the D.G., Deptt. of Postak letter dt., 5,10,1988,
they have been subjected to hostile discrimination in
violation of Art.14 and 16 of the Constitution;u Hence,

this OA has been filed with the above prayer,

4, The OA No.171/89 dt. 18,6.1990 on the file of Ernae-

kulam Bench was decided on the basis of the @gcision in

OA N0.612/89 on the f£ile of the same Bench, The ratio

in that judgment was that was that no distinction can be
made betwean an RTP worker and a Casual Labourer in granting
productivity linked bonus. It was further held in that OA
that RTP candidates like Casual Labourers are entitled

to P.L.bonus if they have put in 240 days of service each
year ending 31st March for 3 years or more. It is further
held in that OA thatramonnt of productivity linked bonus
would be based on their average monthly emoluﬁents deter=
mined by dividing the total emoiuméhts for each accounting

year of eligibility by 12 and subject to other conditions

- prescribed from time to time,

5,  Similar orders were also passed by this Tribunal
in OA 458/94, dt. 28.4.94 where the applic-nts are similarly

situated to that of the applicants in OA 171/89 of the

Ernakulam Bench. Similar orders were also passed by this

Tribunal in OA 484/94 dt. 28.4,94 and OA No,.611/94 dt.31.5,94
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and in OA 1423/94 dt. 25.11.94 of this Bench whers the
applicants are similarly placed to that of the applicants
in OA No.171/89. As the applicants herein are in the
same situation as the applicants in OA NO,171/89 decided
by the Ernakulam Berch, and in OA Nos.458/94, 611/94

and 1423/94 of this Bench, we see no reason in th
extendin§ the same benefit to the applicants in this OA
also, Learned counsel fo; the respondents also fairly

submi tted that this case is covered by judgments guoted
above,

6.  1In the result, this application is allowed with
a direction to the respondents to grant to the applicants
the séme venefit as granted by the Ernakulam Bench and |
fhis Bench of the Tribunal in the aforesaid cases quoted
in para-5 above, The above direction should be complied
within a period of 3 months from the date of communication

of this order,

7. The CA is ordered accoriingl/yi No costs, / , ,
A1 o AL
(R.Rangarajan) . (V.Neeladri Rao
Member (Admn., ) ‘ - Vice Chairman
A | ,

Dated H July, 1995, fl, - X

» g’b"ﬂ }1,.\-’)"\ af
Grh. ‘ _ | Deputy Registrar(Jpcc
To
1. The Superintendent of Post Offices, &

Nandyal Division, Nandyal.

2. The Sr.Superintendent dbf Post offices,
Ongdble Division, Ongole. '

3. The sSuperintendent of Post Offices,
Kurnool Division, Kurnool.

4, One copy to Mr.Krishna Dé}:an, Advocate, CA’I‘.Hyd.

5. One copy to Mr.V,Bhiamanna, Addl.CGSC.CAT.Hyd.

6. One copy to Library, CAT, Hyd. S - 7
7. One spare Copy.
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ORDERZATUDG MENT ¢
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o - in ' -7
OA.No. B ‘C’,C’(S/

Ta.No. (W.P. )

Admitted @gnd Interim directions
issued. '

.Allowed.\

:Disposed. f with diréctiéns.
Diémisse . |

Dismissedl as withdrawn
.Dismissgd for default

-OrderedfRejected.

N».order as to costs.
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